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ORDER (BY CIRCULATION)

h-ri T.N. . Member (J):

,  filed bv the respondeni^s
This R.A. has ueen xxxeQ uy

in the O.A on 16.4.1999 seeking review of
the judgexixeno

j-t- ■' -'a/qq to the extent ox
dated 24.12.1838 allowing the 0/^ -

x.n the OA to consider the casesdirecting the respOndenx.^. xn x.n« XX
1  also for proiT.otiorx to the post of Heavyof the appllCcixxx.s cilsu xux F
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vehicle Dclvevs provide, thev are found fit and eii.ihie,
,He reviev applicants alle.e in the that there rs an

—. on the face-of the record. An MA has also
error apparcuu un

beer, filed by them for condonation of delay.
o. It may be' stated at the outset that ere

■  -- -f reviciv under Or'der 4/)
T  P-vercise the p<jvvci

Trib'anaj- ccin cAci<e

Rule 1 of CPC only if there is either a discovery of^a new
,iece of . evidence, i^drich inspite of uuc

.rligence was not available, with the review applicant at
time of hearrng or when the order was made, or there us

•  - on the face of the record. We find not
an eiior ayfaicut^

d c; disclosed in the
-do ingreuicnios ..a uiotoj.

only that none ui uncSc
.  , . but also that the ground now taken byreview applica uuto uxeu

■  a--- in the RA was considered while
the review apvxxoauos xi .

deciding the OA. In our considered view there are no
grounds made out which would warrant exercise of our power
of review.

3. It is also evident that the RA is hopelessly
barred by time, as the judgement in the OA was delivered on
24.12.1398 and the RA has been filed only on 16.4.1939. No
good ground is shown in the MA 880/99 seeking condonation
If delay in filing the RA. Even or, merits, this RA would

,  xu-j- p.,-, prror apparent, on
not lie, for the simple tuat uu

the face of the record has been disclosed in the RA nor has
it been shown that some evidence which was not avallaore
the time of the passing of the Judgement order has been

.  4. For the foregoing reasons the RA is hereby

dismissed, by circulation.
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